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Review application No. 148/2001 has been filed
>

seeking recall and review of our order dated l-la-r-OOu a^.

well as 21-12.2000, In 0-A. No. 555/2000 - .evicw

applicants are the respondents in O.A..

_  H _ |;5| _ fsj Q _ 7 5 6 /2001 s e e k i n g t o c o n d o n e 1; f i o d e 1 a. y

in filing the RA is allowed and RA is taken up for examlnatioi.

on merits. While disposing of the OA, we had in our order

quashed the attempt of the respondents to annual tlic

promotion of the applicants under OTBP in the Oeptt. of
Telecommunication. The order was dictated in the Open Court,

in the presence of Counsel from both sides. The review

applicants reiterate their pleas and State tl'iat the iribuna]

had failed to appreciate the points raised by thern and ha<i

wrongly quashed orders arising out of policy decision by tlrr

competent authority. The application, however does not br^ng

out any error apparent on the record - of facts or law, which

alone would justify a review of the order already issued.

eview application therefore fails . and

accordingly rejected in circulation.
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